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IN THE CENThL ADMINISTRATIUE TRIBUNAL 
GLiLjHTI BENCH :::: GUÜhHTI. 

NO. 	
F 200 

PPLICNT (s) Thk1, 	Kc-j 

RESPDNT (s) 	tA, 

QJCcwrE FCR 4PPLICAf11-(5) •Pti_ 	
. 	 , 

D/CCTE FCR R 3PIJNDEN1(S) 	jQ 

Notes if the Rcglstry dated 	
the Tribur1ai 

18.10. 1 	 Nont* is prcs'nt for the 
C. F. 	

c

applicant. List again on 21 .11 .2001 
vide I P 	 I 	for admission. Dated 

 I) • Registrar 

mernbe 
• 	

!bb 

21.11. 1 	}eard Mrs. M.D.Choudhry learn- 
ed counsCi for the applicant. 

The a1jcatjon is adjtt. 

Call for the records. 

List on 21/12/01 for written 
!fl/bJof 	 statent and further order. 
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List on 24.1 .2002 to enable the 
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respondents to Obtain necessary instr- 
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24,1.02 	Hatd.s.J.Q.Chouahuy, learned counsel 

for the applicant and also Mr.A.K.Choudhury, 

learned Adal. C.G.S.C. for the raspondents. *  

Mr.A.K.Choudhry, learned Addi. C.G.S.C. 

has pàaced before us an oroer oateo 16.1,2332 

issued by the Group Centre,SSB,Kohima, refixjnç 

the pay of the applicant at Rs.4500/-. w.e.f. 
1.1.1996 under CCS(Reiised Pay) Rulea,1997 in 

the pay scale of .45001257000/. A Copy of 
the order is kept in record, In the cjrcumstan. 

ces, the application has become infructuous. 

Mrs.M.).Choudhury, learned counsel for t 
the applicant submitted that the respondents b 
directed to give effect of the order forthuit 
No order as such is necessary in view of the 

steps taken by the respondents. It is obvious. 

The application thus stands disposed of 

as infructuous. 

[- 	 7,  

Member 	 Vice-Cbatrman 

r'jtl p 
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In the Central Administrative Tribunal: Guwahati Branch 

1 	A 

(An application under section 19 of Administrative Tribunal Act 1985) 

Original Application No L-t 2- of 2001 

IN THE MATTER OF: 

Sri Bhup Singh Kandal 

510 Late Jhankhu Ram 

Resident. of Group Centre (GC) 

Special Security Bureau 

District-- Kohima, Nagaland. 

Applicant 

-Versus- 

Union of India, represented by the 

Secretary, Ministry of Home AfThirs, 

New Delhi. 

The Director, Special Security Bureau 

(S.S.B)., Block V (East) 

R.K. Puram, New Delhi-66. 

The Divisional Organization, S.S.B 

Manipur and Nagaland Division, Imphal. 

Commandant Group Centre, Special Security 

Bureau, Kohima, Nagaland. 

The Director of Accounts, Cabinet Secretary, 

R.K. Purarn, New Delhi-66. 

4 	 Respondents 
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Particulars of order and Notification for implementation of which the 

application is made 

This application is made for implementation of order dated 16/04i1998 

issued by Under Secretary of the Government of India as well as Notification 

dated 30/0911997 by which the pay scale of the applicant has been fixed as RS. 

4,500/- 125-7,000 with effect from 01i01/1996 as per 5th  Pay Commission 

(Central Government Employee) and also against order (Memorandum) dtd 

24/08/2000 passed on representation dtd 24/05/2000. 

JURIDICTION - 

The applicant declares that the subject matter of order against which he 

wants redressal is within the jurisdiction of this Tribunal. 

LIMITATION 

The applicant further declares that as per provision of Sec 21 of 

Administrative Tribunal Act 1985, the application is made within the limitation 

period of one (1) year from the date of expiry of six months from the date of 

submission of representation dted 24/05/2000 by the applicant and no final 

order has yet been passed by the respondents. 

FACTS OF THE CASE 

	

1. 	That the humble petitioner is a citizen of India and resident of 

district-Kohima, Nagaland. The applicant is at present working as a 

Medjcal Laboratory Technician in the Office of Commandant G.C. 

S.S.B, Kohima, Nagaland. 

	

II. 	That the applicant initially joined as Laboratory Technician in the 

Office of Commandant, CSD & W (Central Storage Depot & 

Workshop), Bhadbada Road Bhopal on 16/09/1991 and thereafter the 

applicant was transferred to Simla (Himachal Pradesh) as Laboratory 

Technician in 1992 in the Office of Commandant, Women Advanced 

41 	Training School (WATS). And after that the applicant has been 



transferred to the Office of G.C., S.S.B, Kohima, Nagaland as 

Laboratory Technician on 06/07/1999. 

That the applicant begs to state he was called for an interview to 

be held on 29/10/1990 for the post of Laboratory Technician vide letter 

(Memorandum) dtd 04110i1990 issued by Asst. Director (EA). 

Subsequently, the applicant was appointed vide memorandum (ord) dtd 

21/08/1991 issued by Asst. Director (EA)and he joined his service as 

Laboratory Technician in the office of Commandant., CSD&W; 

Bhadbadha. Bhopal on 16/09/91 with an initial pay scale of RS 1320-30-

1 560-EB-40-2040 plus all other allowances as admissible to Central 

Government employees from time to time. 

Copies of Memorandum dtd 04/10/1990 appointment order dtd 

21/08/1991 and joining letter dtd 18/09/1991 are annexed as 

Auiiexure A, B and C. 

That the applicant begs to state that initially the pay scale of the 

applicant as Laboratory Technician was RS. 1,320-2,040 pm. But after 

recommendation of Fifth Pay Commission, a special pay scale has been 

fixed for Laboratory Technician vide notification dtd 30/09/1997 and the 

scale has been fixed as RS. 4,500-125-7,000. AfTer the enforcement of 

the aforesaid notification dtd 30/09/1997 the pay scale of the applicant 

should have been revised as per the recommendation of the Fifth Pay 

Commission and the applicant should have been allowed to draw salaries 

A 

as per revised pay scale with effect from 01/01/1996. But in stead of 
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reviving the pay scale as per 5th  pay commission, the scale of the 

applicant was fixed only at RS. 4000-6000/- which is not acceptable and 

ultra virus of the 5th  pay commission. 

A copy of notification dated 30.09.97 is annexed as annexure D 

That the applicant begs to state that besides being specific 

mention of revised pay scale of RS. 4500-7000 in the notification dtd 

30.09.97, the under secretary to the Govt. of India, Ministry of Health 

and Family Welfare vide his letter dtd. 16.04.98 has informed the 

Director General of Health Service, Nit-man Bhavan, New Delhi about 

such revision of pay scale of Laboratoiy Technician as per 5 h  pay 

commission. But in sprite of such notification as well as order dtd. 

16.04.98 the respondents have fixed the pay scale of the applicant at RS. 

4000/- in stead of RS. 4500/- per month. The respondents have 

arbitrarily acted in fixing the pay scaI of the applicant at RS. 4000/- in 

stead of RS. 45 00/- violating the direction of notification dtd 3 0.09.97 as 

well as order dtd 16.04.98. 

A copy of order dtd 16.04.98 is annexed as annexure E 

That the applicant humble submits that many representations have 

been submitted before Director SSB as well as the divisional organizer, 

SSB Manipur and Nagaland Division i.e. respondent No. 2 and 3 for 

consideration of the matter of the applicant in connection with revision 

of pay scale as well as per Fifth Pay Commission, but no action has yet 

been taken by any of them for so many years and the applicant has been 

allowed to draw only RS 4,000/- p.m. instead of RS. 4,500. Besides, the 
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applicant also approached respondents 4 and 5 as he is at present 

working in the Office of respondent No 4 for implementation of 

notification dtd 30/09/1997 in respect of reyision of pay scale of the 

applicant. But in spite of doing so, they revised all other's pay scales as 

per aforesaid notification except the pay scale of the applicant. The 

applicant lastly submitted an application / representation before Director 

S.S.B. Block V (East), (respondent No 2) on 24/05/2000 through proper 

channel and requested him to fix his pay as per Fifth Pay Commission 

Report applicable to Laboratory Teclmniciati and also to pay his arrears 

from 01/01/1996, the date form which effect of Fifth Pay Commission 

has been given. A copy of such representation was also sent to the 

Divisional Organizer, S. S .B., Manipur and Nagaland Division for 

information. 

A copy representation dated 24/05/2000 is annexed as Annexure 

IV 

VII. 	That the respondent No 4 i.e. the Commandant G.C., S.S.B, 

Kohima vide his memorandum dated 24/08/2000 informed the applicant 

that the pay fixation of the individual may be done as per existing Rules. 

Now, more than a year is elapsed but no action has been taken by the 

respondent to revise the pay scale of the applicant as per Fifth Pay 

Commission. The applicant waited for eleven months from the date of 

reply dated 24/08/2000 of Commandant G.C., S.S.B., Kohima for a final 

order of decision of revision of pay scale of the applicant, but no such 

final order has been passed by any of the respondents in respect of 

Al revision of pay scale of the applicant. Finding no way out, the applicant 
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A 
has approached this Hon'ble Tribunal for justification and 

implementation of Fifth Pay Commission Report. 

A copy of Memorandum dated 24/08/2000 is annexed as 

Anne xure G. 

That the applicant begs to state that the respondents have been 

requested by the applicant several times to pass a fmal order on the 

representation dated 24/05/2000, but since no final order has been order 

has yet been passed for more than six months, the applicant found no 

way but to approach the Hon'ble Tribuiial for proper redressal. 

That the applicant begs to state that he has no other atemative but 

to file this application before this Hon'ble Tribuiial. 

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that the action of the respondents by revising the pay scale of the 

applicant at RS. 4,000/- instead of RS. 4,500/- p.m. is illegal, arbitrary 

and in contrary to the Fifth Pay Commission Report dated 16/04/1998 as 

well as the notification dated 30/09/1997 of the Ministry of Finance. 

For that the applicant has been paid Rs.4,000 i- p.m. when the Fifth Pay 

Commission has specially fixed the pay of Laboratory Technician as RS. 

4,500-7,000 p.m. and as such the respondents are discriminatory and 

biased in respect of fixation of the pay scale of the applicant. 



For that due to such arbitrary action of the respondents the applicant has 

been deprived of his revised pay since 01/01/1996 till date. 

For that the respondents are liable to pay the arrears of pay to the 

applicant since 01/01/1996 and also liable to implement the Fifth Pay 

Commission Report in case pay scale ofthe applicant. 

For that as the pay scale in ot.her Ctral Service has been revised since 

01/01/1996, the respondents are liable to revise the pay scale of the 

applicant. 

VI For that the respondents could not have been acted so illegally by not 

following the Central Service Rules when the applicant is entitled to get 

the benefit. 

'I 

VII. For that the respondents may be held liable for violating the Rules of 

Central Service and also for damages caused to the applicant. 

DETAILS OF REMEDY EXHAUSTED 

The applicant declares that he has no other remedy except filing this 

application before this Hon'ble Tribunal as he has exhausted all other remedies 

available to him. 

MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL 

That the applicant further declares that the subject matter of this 

application is not pending before any other Court or Tribunal. 

RELIEF PRAYED FOR 

Under the facts and circumstances stated above, it is prayed that the 

pay scale of the applicant may be revised in accordauice with the Fifth Pay 
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Commission, notification dated 13109/1997 as well as order dated 

16/04/1998 with effect from 01/01/1996 and the respondents may be 

directed to allow the applicant to draw revised pay scale of RS. 4,500/-

instead of RS. 4,000/- and arrears of pay may be directed to be ,paid to the 

a.pplicaiit from 01/01.11996. 

INTERIM RELIEF PRAYED FOR 
	

NIL 

PARTICULARS OF POSTAL ORDER 	ic 	9-2 

Postal Order No, Date of Issue, Payable at 
	*- 

DETAILS OF INDEX ANNEXED 
	

ANNEXED 

1.2. LIST OF ENCLOSURES 
	

As per Index. 
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VERIFICATION 

I. Sri Bhup Singh Kondal, S/o Late Jhankliu Ram, aged about -- --- years. 

Medical Laboratory Teciician, Office of Commandant, G.C., S.S.B, Kohima. 

Nagaland, do hereby solemnly affirm and verify as follows- 

That I am the applicant in the present application and as such acquainted 

with the facts and circumstances of the case. 

The statements made in the application and the paragraphs 1, 2, 3, 4(I), 

4(11), 4(VIII), 4(IX), 5, 6, 7, 8 and 9 are true to my knowledge and belief 

and those made in paragraphs 4(111), 4(V), 4(VI), 4(V11) and 10 being 

matters of record are true to may infonnation derived therefrom which I 

believe to be true and the rest are my humble submission befoije this 

Hon'ble Tribunal. 

And I sigh this verification on this ------ J- .... Th day of Octob.er.200 1 at 

Guwalmti. 

i3II' 
Signature of the Applicant 
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iio. 6/sTi/A.2/9o(5) 
Directorate General, of Security 
Of ±Ct'3 cf the Dirctr, S$F 
R,K, Purarn }. )ioc) d,V(East) 
New D 3 lhj - 110066. 

Datec, the 4th October,1990 

Mercor and urn 

Subject: Rec'ruitment £ or the poth of Laboratory Tethnidan. 

Your name has been sponsored for the post:. of Lboraory 
Tecl ilcian in this Organisat ±o.:. The post of Lab. Technician 
carrLes the pay scale of Rs. 132Q-30-1560EB_40..2040 plus all 
othe: allowances as are admissible to Central Government _S-_,mp - oyee4 from time to time, 

underdigned for an interview at 0930 
rs h 	on 29,10.0/3O_1p-99--t the address mentioned above You 

are requested to bring with youthe original certificate showing 
your date of birth, educational q'ualificatjon, Diplorna in Lab. Techr.jcjin arid other testjmonjalg If you are sC/sT candidte 

e*tifjcate of competent authority to this effect may also 
"1ea be brotght with you, 

3, tt may pleaso be notod thaE ,  thore is no vacancy In Oalhi. Vacaicy exist in the outstation units and the postca'rje all 
Indie transfer liahility, You .1ou1d come or inrview only 
If ycu are willing for posting 3,n our outtatjon un-its 
4. 	Please note that no TA/\ 4:111 be, admissible in connectI. with 'the abQye csl1. Fiowevor, &cdnd class Rai1w fare to SC/ST 
candiiates Will be given in connection with the abbve interview 
ljmjtd to the nearest Railway ton. Particulars Of Railway 
Tickets tn'y 	 (Those w1rio are already in the service 
of th. Centa I/State Oovernme!i etc will, however, not be entitled 
to such benefits). You may bring an un-employment certificate from 
a Gazett.ed Officer of your locaiity, in case you claim refund of 
money spend by Rail in connectjon with the interview 0  Local cand1iates belonging to sarre. sttion would appear in thecamination 
at thrir own cost. 

• 	
I.\t 

'-1 

Nwp Hnh 
: si. 5hri, Aankhu  L Viii. & p,(.. Disrt, 

T.h. *4u, Di.tt.pnha(p). 

KK LUTHRA ) 
ASS ISThNT iJCTOR(EA) 

'•' 	tL( 	
( 1h 

EEO 

1 
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No. 6/ssB/A.2/ 90(5) 

Directorate General of Security 
Office of the Director(SSB) 	 :. 

Cabinet Secretariat, 
3lock-V(East),RK. Puram 
New Delhi. 11 00 66. 

Dated, the P1103) 
MEMORANDUM 

710 undersigned hereby offers Shri l3hup Singh Lco lndal 
a tempót ary post of Lab. Tech. 	 In the Office of the 
Com& . iJant .g CSD&Wp Bhc1  

40-2c 	with usual aITwance as admissible undtrz  
order inforce from tine to time. 

2. 	The post is terrorary. His/Her permanent appointment. tothe 
post f and when it is made permnent,, will depend on various factors 
govprning permanent appointment to such post in force at the time 
andwli not confer on hirrVher title to. permanency from the date of' 
post s madq permanent. 	. 	 I 

3,6 	This a'ppointment ispurely temporary1 but is likely to continue 
hdefnite1y, The appointment is likely to termination on one rnoths 

notioE on either bide without reasons beingassigned The appointing -
authofityj however, reserves the right to terminating the services of 
of the appointed forthwith or before the eiry of the stipulatedi' 
period of nptice by making paymen to him a sum equivalent to the pay 
and allowances for the period of notice or the expiredi portion thereof 0  

4 	The appointee shall be on trial for aperiod of three years hici 
may b6 extended or curtailed at the descretion of the mpetèn 
authority but such extension or curtailment shall not exceed one year 

5. 	The appointment will be further subject ito 

• 

 

: I . 
/ 

M 
V 

Contd, ,Pj 

  

Production of a certificate of fitness from the competent 
Medical Authority viz. Civil Surgeon ofDistrict. Medical HcSpita1. 

In accordance with ordth -s in force in regard to the recruitrhit 
to service under the Government. of India, no cardidate who has . 
more than one wife living, is eligible for appointment unr 
the Govern rrent of India provided that Governmert may, if they 
are satisfied that there are special reasons for doing so except 
ny personfrom the operation of this rule. This offer of -. 

apPointment, Is, therefore, conditional upon hisfl -ie'  furnishIr 
ó this office a declaration as Inthe AnnexureI of. this letter, 

aipngwith his/her reply. If however, he has'more tban.ono wife 
living/she is married to a person having mo±e than ore wife liv 
ing desires to be exempted from the operion of the above ment 
ioned rules for any special reasons, he/she should rreke a"t 
representation in this behalf immediately. This offer of appoint... 
mnent should inthat.case, be treated as cancelled and .a furtr 
comnurijcatjon will be ser.t to him/her in due course if upon 	- 	It consideration of his/her appointment.' 	. 	 . 	

..' . 1 



) 	Taking an oath of ailgiance faithfulness to the 
Constitution of India on makinc a solemn affIrmation 1 : 	to that effect. 
Production of the following original certificates 
(if not produced already) : 

Degree/Diploma certificate of educationj 
V 	 d other technical qualifications ; 

Certificate of age ; 	

V 

•Character certjfjate in the prescribed form 
Annexure-li to this letter. 	 V 

- Attested by a District Magistrate of Sub- V V 
	

V V Divisional Magistrate or their superi 
officer in the case of candid - tes for Class.III posts and ; 

Certificate in the prescribed form in support of 
candidates claims that he/she belongs to a SC/ST 
Discharge certificate in the prescribed form of 
previous employ-ment, If any. 

6. 	It may please be stated whether the candidate is serving 
or is under obligation to serve another Central Government/ at 
State Governnnt or a Public Authority, 
70 	If any declaration given or informajon furnished b the candidate proves to be false and if the candidate is found to have 
wilfuly bupressed any r±ia1 infrrration he will be liable to 
removal from the Service and such other action as Goverrment may 
deem nedessary 
8 	If hrj Bhup Singh Kondal 
accepts the 	

heshshoUld't t1e Corma nda nt, 	w, Shastri Na gr,Bhabadh Roact ,Bho.j. 

V 	

-- 	 —.--_ .. 	
•.' -- -, fr 

withIn one month of the date of issue of this Memorandum. If no 
reply is received or the candidate fails to report for duty by the prescribed date, offer will be treated as cancelled, 
9 0 	No travelling allowance will be allowed for Joining the 
appointrrent, unless it is admissible under the rules. 
10, ' 	He is liable to be transferred any where in India, 

\ 

To 

J( 

 ril hup Singh I(ondal 
VIll & P.O. Diargi Thana Ratti 
Teh. & Distt. Mandi (H.P.) 

]3V.D. 	flQR 
ASSISTAN'r DIRIcToR(p) 

Copy forwar-ded dor information and necessary action to 
the Commandant, CSD&W, Ehopal. The atLestiton form & 1.3, clearance 
of the candidate is eaclosed herewith for record. 

V 	 H 

- - 	- 
- 

ly 

( 

4 ;V; 	 • 
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ruNLsrRY OF FiNANCE 

(Depart jierit or ExpI1diLurC) 

NOTIFiCATION 

New Delhi, the 30h September, 1997 

t 

I after consultation with. the Comptroller and Auditor Gener 	
in relation to 

hereby makes the followlU9 rules, namely :— 	•' 

proviso to article 309, and clause (5) of article i3 of the ConstitUtiofl and 

personS serving in the Indian Audit..afld Accounts oepartment 	
the President, 

G.S.P_569(E)' In  exercise of the powers conferred by the:. 

Pd 
1. 	

Short title and' coayfleflCemeflt - ( 1) These;ruleS may be cal]_th 

Central Civil s 	es_(Revised Pay) Rules, 1991. 

(2) 	
They shall be deemed to. have come Into force on the 1st day of 	

-- 1 January, 1996. 	 .. 

2. 	
CategorieS of Governrnet1tSerV8tS to whail the rules apply 	

(1) 

Save as otherwise provided by or under these rules, •thse rules shall apply 
to persons appointed to civil servicesand.P2tS )h c1Cti0fl with tho 

affairS. of the Union whose 	isdebit.able to the C'iiil Estimates as 
aiO to 

erSoflS serving in the Indian Audit and AccountS Department. 

(2) 	These rules shall not aly to 

persons appointed to the Central Ciil Services and posts in 
Groups 'A','B','C' and '' under the administrative control of the 

	
, 

Administrator, uf the Unicr territorY of Chandiarh: 

persons locally recruited for service inDipicmatiC, Consular c 
other Indian establishments In 'foreign cointrieS 

persons not in whole-time employment; 

persons paid out of contingencies; I  

persons paid otherwise than on a monthl' basis' includiflg thoS, 
paid only on a'piecerate basis 	, 

persons employed on contract except where the contract provides 
otherwise; 

(y) 	
persons re-employed in Government sel',lce after, retirement'; 

(h) 

	

	nv other lass or category uf persons whom the Preient may,. 
Oy 

allY eciu. from the operation of all' o:afly ; ,oT 
rdcr, specific 	x 
ne p( - o Jsions cta1' 	n thr-se rules 

Def in io"s - In these rules, unless the context cther'4i 	reauire 	- 3 

(1) 
	basic pay" nieans pay drawn in the prescriced scale Cf cay, 

I 

I 
.1 
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1 •  

Dar  
- 

- 	 QiZ71?WJtL - 

To, 

The Director s  6112* 
Block..V(1at) ,r&..puraxi,, 

• 	 hrouh properthannel.) 

Dateê, the 24th 'lay,2000. 

8b s. 	Piation of Pay videth.Pv Craaiot 

Sir, 

With &Sue respect and h1ble iiion - 

I have the honour to 1y ('ArwL the fallcNinq few lines 
for favour of syrpithetic corsideratior. and 1avourablo 
action please. 

F 
F 

was enrolled in 
ciamm 16..9'..91 in the Way Scale of R5. 1320.4040  as 
per the recanwenoetion of 5th Way Cocwissic (Central 
Govt. wplpyec) the Lab. Tech uiciin has b een fcilited 
with Pay scale of R. 4500 • 7000 w.e.f. l.,l9(*oto 
copy which is enclosed) whtie as iry pay has b 	i3ced ' 
the scale of Ea.4000..6000 which is applicable for. 
others and not for Laboratory 'ethrdcian Trade. 

It is therefore, requested that wypay  zns 
be fixed as per 5th ay Cowrdssion report whc'is 
applicable to Labo Technician i.e. 1j •  4560a 70$O 
inste& of L. 4000..6000 and arear fr, 1.196 zay 
paid to we. 	 . 

This is for your kinc perusal and I have 
very hope that you will take a foriral pronipt 	sthec' ' 

tic action please. 

lb anki ny You. 

Yours hitztulY. 

(iI1upi4n) 	
S 

teiCal Lab. Technician,. 
GC SbB 1(ojg, 

1a3aland. 

nclo s 2(twol, ccples. 

ho 

Copy to $ 

~Po - 

The Livisional Oraniaer,SS, 
Me nipur and )Ja!eland  Divi.ton, 
Inuphl for information please. 

/ 
( Hiup siiIi ) 

Medical Lab, TedsiCian, 
CC 6SflKohja, 

Naqland. 

/ 

<A 
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NO/8(7),'RPAY/G...97/ 	''' 
1)irectorate cneral of Security, 
Oiice of the Commandant, 
Group Centre,s53*Kohima,Nagaland 

- - 

Dated,the 	Aucust,2000 

Please refer to your representation dt.24.5.2k 
addressed to the Director, 333 regarding fixation of Pay 
vide 5th Pay Corrnsiion (Central £rnployee). 

	

2. 	Your representation has been received back from 
tie IG MQ,333,Nagaland under therOff ice M/No.DIc/E24(A)/ 
97/3508 dt.14.8.2000 with following remarkss 

F 	 The representation Of the above official has been 
returned by te )i*.Hqrs,lmphal with the following remarks 
vide their Office Merno 46No.2/14/E/G C/95—ssB/5157_6C dt.27.79200C 

Pay fixation of the Official staffs will be 
initiated by the concerned Units under the 
provision of CS (evised Pay)Rules,1997 and Pay 
fi,ci h, the  TTni 	nr.rn -i has t-n h ¶7cf4-ciA 	rewn  
ITC Section of DACS to avoid f uture complicat On3. 

In view of above facts Pay  fixation of the 
individual may be done as per existing Rules. 

	

3. 	Hence,your representation is returned herewith 
for information please. 

	

4. 	It is further to intimate that your 3/Book is being 
sent to the DA(CS) for the adittance of kay fixation on 
1.1.96 under the CCS(R.1-'.)RUles,1997q 

£ncl: As above 

— 	31 
Ccrnardnt, 

GC,3B*KOhia,Nac;a1afld 
TOi 

LaboTech.I3hUP sigh 
GC,sSB:KohJfla 

,•__ .-,---- 	- 

/ 

-, 
/ - 
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